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The appellant are arranging foans to custorers from banks and
thus promoting/marketing services provided by banks, . 1n other -

words, they are Divect Sclling Agent of the bank. -Therefore, & show
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by the applicant folls under Business Auwiliery Service. Therefore,
service wx is payahle by the appellant, The plea that the demand is
ime-barred 18 nol acceplable because there was suppresston ol Jacts
regarding, receipt of commission from the bank and, thercfore,

extended period of time is invocable.

5. On the issue of excmption on the basis of Noufication 672003,
we find that the Cﬁhlmissiﬂner came to the conclusion thal ey are
using a brand name which disentitles them from the benefit of the
Notification.  We alse note that there js no. evidence on record to
indicate that the Lotal vadue of service ;al*qvided by ﬂmm apart from the

value of services to the hank did not exceed the exeraption Hmit,
6. In view of the above the appeal is dismissed.
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